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F OURTEENTH KERALALE GISLATIVE ASSEMBLY
TWENTIETH SESSION
BULLETIN PART -1I
August 20, 2020.
Nﬁ: 8BS - |

The Kerala State Goods and Services Tax {Amendment) Bill, 2020 |

Recommendation of the Governor

The Govemor has made necessary recommendatlon under Arucle

207 (1) of the Constltutlon of India in respect of the above Bill.

8. V, Unnikrishnan Nair,
Secretary.



